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(Q) CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO.1428/2003
Friday, this the 8th day o4 August, 2003
Hon’ble Shnri Shankenr Raju, Membenr (TJ)

Mrs. AlLka Sond
Section Ofbbdicen
Ministrny of Information & Broadcasting
n/o J-2, 39-A,
DDA Flaots, Kalhkaji. New Delhi
.. Applicant
By Advocate: Shri S.K.Anand!

Veraus

1. Union o4 Inddia through Secretary
M/o Information & Broadcasting
A’ Wing, Shastri Bhawan
New Delhi-1

Z. The Undenr Secretary to the Govi. o4 India
M/o Information & Broadcasting
A’ Wing, Shastri Bhawan
New Delhi-1

3. The Principal Inpormation Obbdicen
Govt. o4 India
Press Information Bureau
Shastri Bhawan
New Delhi~1
4. Director (CS-T}
Depit. o4 Personnel & Training

Lok Nayak Bhawan
Khan Market, New Delh.i

5. Shrdi Samir Sinha
Section Ofbicen (Ad hoc)
Press Indormation Bureau
Shastri Bhawan. New Delhi-1
. .Respondentas
(By Advocate: Shri M.K.Bhardwad bor Shri A.K.Bhardwa4)

O RDE R (0ORAL)

Abdtern heanrning the Learned counsel 4or both the
parties, in view o4 Odbdice Memorandum dated 21.5.2003
passed by the nrespondents, which was neceived by the
applicant on 6.5.2003, wherein it is stated that the
posting o4 the applicant does not amount +to hen absorbing
in Prasarn Bharati and she will bhe on deemed deputation o

Prasar Bharati ti£L such time she remains posted .in DG.
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AIR and furthern neply to the OA. the contention put forth
bu the respondents that at the appropriate +ime when Fhe
conditions are Ainalised. the appvlicant would he extended
an orvtion whether to bhe abhsorbed in Corpvoration or 2o
remadn  with the Government and. in that event. the

Law shall take ifs own course.

2. OA, in these circumstances. i4 disposed oh  as
having become infructuous.
S 2&"”
(Shanken Rajfu)
Membenr (TJ)
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